
Present: Smti. D. Nath, JMFC, Tezpur 

CR Case no. 407/21 

 

Date: 23/05/2022 

 Aggrieved is present along with her learned counsel. 

Respondent is absent with petition vide no. 1050/22 showing cause 

of absence and prayed another date to file affidavit on assets and 

liabilities. 

Seen. Allowed. 

The respondent was given many dates to file affidavit on assets and 

liabilities, but they failed to submit the same for some reasons. 

Considering the financial condition of the aggrieved, I deem it fit to 

hear both the parties on the point of interim maintenance without 

affidavit. 

The aggrieved party prayed for interim maintenance of Rs. 10,000/- 

to be paid by the respondent in the complaint petition.  

On being asked, the aggrieved stated that the respondent married to 

her in 2002. After three days of marriage, she came to know that her 

husband, i.e., respondent had illicit affair with another girl. When she 

opposed, the respondent either abused her verbally or threatened to 

leave her. She stated she is residing at her matrimonial house and 

her brother is looking after her. She stated that respondent has been 

living separately in a rented house at Dhekiajuli. 

Learned counsel on behalf of the respondent stated that after 

solemnization of marriage, aggrieved refused to consummate the 

marriage with respondent. The respondent refused all allegations 

made by the aggrieved stating that he had no illicit affair with 

another girl, named Rita Dey. Rather the respondent is Miss Dey’s 



Rakhi brother. He stated that aggrieved mentally tortured him by 

defaming his name and finding no way out, he is compelled to live 

separately. The respondent never denied the fact that he married to 

aggrieved. 

The respondent admitted that he is electrician and his monthly 

income is Rs. 5000/- to 6000/-. The aggrieved stated that an 

electrician earns minimum Rs. 12,000/- as it is considered as skill 

development job. 

Heard both parties. 

After hearing both sides, it is prima facie that the aggrieved has 

reasonable grounds for not residing with the respondent.  

Now let me decide the quantum of interim maintenance. In my 

understanding, it is the moral responsibility of a husband to look after 

his wife. In this case, the respondent has enough opportunities to 

earn money as he is an able-bodied person.  

Considering financial condition of both aggrieved and respondent, the 

court deems it fit to direct the respondent to pay an amount of Rs. 

2000/- per month as interim maintenance to the aggrieved till the 

final order. The payment shall be made since the filing of the 

complaint petition. 

The aggrieved shall bring witness on the next date fixed and 

respondent shall file affidavit on assets and liabilities on the next date 

fixed without fail. 

Fix 07/07/2022 for affidavit/evidence/payment. 

 

 

 



 


